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0.As No, 2601/%7, 1114/92, 1846/22, 283/92,
321%92. 3237/92, 6/93, 104/93,
338/93 & 708/93,

New Delhi this the 25th Day of April, 1994,

Hon'ble Mr, Justice S, K. Dhaon, Vice-Chairman(J)
Hon'ble Mr, B,N, Dhoundiyal, Memher(R)

QA-2401/91
Shri Chet Ram,

S/e Shri Punna,
..iR/c R-Block, Rajender Nagar,

_SeMeu Delhi, applicent

(By advocate Ms, Bharti Sharma, oroxy counsel for
Mrs, Rani Chhabra)

versus

1. Union of India,
through its Secretary,
Mini stry of Communications,
Deptt, of Telecommunication,
New Delhi,

y % Secretary,
Deott, of Telecommunication,
Sanchar Bhawan,
" New Delhi,

3. The General Manager,
Tel ecommunication Project,
Deptt, of Telecom,
Neuw Delhi,

4, Ascistant Engineer,

Coaxical Equipment Installation,
Kiduai Bhauan,

New Delhi Ressondent o

0A114/92

Shri Mohan Lal,

R/o 1661. ngu Park,
Kotla Muwar akpur,
Neu Delhi- 110003, fpplicant

(By advocate M i
Mrs. Rani Chhzﬁrg?artl Sharma, proxy counsel for

versus

1. Union of India.

through itse Secretar
Minietry of Communicziions.
Deptt, of Telecommunication.

New Delhi,
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2, Sub Divisional Offjcer, )
Telejraphe,

Bulandghahr.‘ Respondent s

0A-1846/02

1. Sh, Jagannath Shukla, . -
S/o Sh, Ram Milan Shukla,
R/0 561 Moj Pur, Shahdra,
Delhi, o

2, Sh, Guru Prasad,
S’c Sh, Ram Khilawan,
. B-4B0, Krishan Nagar,

" Delhi,
- i 4 I.g. Kunenderpal Singh, ,
7 8o Sh,-Rahub ir, - o !H*"“—‘“‘-—* S
-~R/o 25, Mej Pur, i

Shahdhra, Delhi,

4, Sh, Lumbari,
5/c: Sh, Bisran,
R/o 1668,Babu Park,
Ko tlamubar akpur,
Neu Delhi,

5. Sh, Buddha Ram;
S/o Sh, Badri,
R/e Chuki Ne, 25,
Sunder Nagar,
Nev Delhi,

6. Sh, Shasha Ram, it
s/o Sh, Badri, :
R/o 16, Pradeep Nagar,
Paharganj,
Nevw Delhi,

7. Sh, Munni Lal,
S’c Sh, Ram Badal,
R/o 5135, Main Bazar,

ah n : :
:euaggihg: Anplicants

(By advocate Ms, Bherti Sharmea, proxy counsel for
Mrs, Rani Chhabra) A Gl

versus

1, Union of Indis,
through its Secretary,
Mministry of Communications,
Deptt. of Tel ecommunication,

Neuv Delhi,

v I Chief-General Nanager(Project),
Sanchar Bhavan, : :
New Delhi, : 80 s, e

3, Divisional Engineer Telecom,

Coaxical Cahle Construction,
285, Master Tara singh Najer,

Jallandhar,
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&, Divisional Engineer Telecom,
Ambala Cantt,

5 f
/. T 5, Asstt, Engineer Tclocom.
7 ' Coaxical Cable Constructien,
Ambala Cantt, SR
Punjab, ‘.=~ Respondents
0&-2683[92

sh, Daya Shankar,
s/e Sh, Laxmi Narain,
R/o 92, Lakshmi Nagar,

New Delhi. EgeNEi e
(By advocato ﬂn,-B?arfiﬁgﬁﬁrmdifﬁtixy counsel for
2 LR
. vermus
1. URTGR BP Indle, iiad ,ardnde
through its Spcratary,
Ministry of Communicatien,; h
Dentt. of TOleCDNMUDICitLQn,,?:.
Sanchar Bhawan, STLA A EAn T g
Rew DElbi, ... qecums i)
- 2, Assistant Engineer, :
: Coaxical Cable Conatructiun.“,_
: ‘ 285, Master Tara S1.gh Nagar§
: Jallandhar, S yp fAufe B Respondent s
0A-3219/92 Ll
Shri Ved Prakash Sharma,
S/o Shri Dileram, . . 'j :.3
R/oc 1228, Pratap Nagar,"'
Paharganj, o SR PR
Neuw Delhi, 23 E § Anplicant
: (By advocate Ms, Bharti‘Sharma prox counsel feor
: - Mrs, Rani Chhabrg) ¥ .f ; 4
- 1 Unien of India, . sl
EL e N - through its Sncretary, iy

Ministry of Commuﬂicatian,'fgﬁ
Deptt, of Telecommunication,

Sanchar:-Bhawan,
New Delhi,
2, - Sub Ofvistopal: orn:éé
Phones—ll, ?"::T.,\.. L-iw_:"
Haerut ,~uawfes? o & ARyt Respeondent s
rAads @ ua i
0A-3232/92
R e - A s Mo ‘
.. S/e Shri Daya Chand,
; :ﬁs g—?igck.y251.5a:ajxni Nagar,;~-; :
? & g e 57 2ty Applicant

- (By advocata Ms. Bharti h .
Mrs, Rani Chhabra) Sharma, proxy counsel for

versus

¥



1. Union of India,
through its Secretary, } ;
Ministry of Communication, ﬂ
Deptt, of Tolscommunication, :
Sanchar Bhauan,
Neuw Delhi,

2, Sub Divisional orficar,'
Telegraphes, _ i
Mesrut,

3 0.6 Tclegrapha,
Bar au t

4, iccounts OFFicar,auu
Telecom Eng,.Divisien,
Saharanpur?u

Respondent g,

e ~ga.54[93 R

Sh, Ajay Kumar. sin h, A ih -
5/0 Sh, Yishuanath GG, T )

R/o 1/250 K. Purl. . b .
Neu Nelhi, Ll ’ Applicant

(By advocate Ms, Bharti Sharma pProx counsel for
M e, Rani Chhabra) ; ¥

* e » . %
T 8 [’ . 1 ‘versus
1,  Unien ot Indis, =
through:its Secrataryy. - - -
Mindi-gtiry. of Commanication,
Deptt, of Telecommunication,
Neu D_elhi. ’
2, Asstt.Enginger Teleacom, |
Coaxical Cable Constructibn,
85, Master Targ Sihjh Nager,
allunﬁhar(?unjah)v L ‘ Respondent s
UA-104(93 NG -
{'t—""u: 3 P '
Shri Jais Ramge “Sgsn uwoa 1l 3
S/o Shri Sumeshary-3C 37,076 ~
R/o Raghubir Nag=r,
B-III 12% Gang, 1
House No,478, el L
Neu Delhi, ¢ iHCRd GRaed Applicant

.::,v.a. iy k2
(By advocate Ms, Bhart1 Sharma, proxy counsel for
M sy« Ram i Chhabt a)i 7o 8

PE e versus
1. Union of India, $HAl
through its Secr ! iy, ji <
Ministry of. Con mpnigatip ; e
Deptt.. of Tblp ﬁgupigatlgn,
Sanchar Bhauan, ¢ no MO e vm
New Delhi, g ey

2., Assistant Engineer,
Coaxical Cable Construction,

Jalkundhar, X Respondents

g
4 | /



0A-338/93

1.

Sh, Shri Chand,

S/o Sh, Bhajju Ranm,
R/e 128 -Moj Pur,
Shahdhar a,

Shri Raja Ram, A

S/e Shri Panna Lal,

R/0 16,258 Barsati,

Lodi Coleny, P’

New Delhi, il , ; Applicants

(By advocate Ms, Bharti Sharma, proxy counsel for
Mrs, Rani Chhabra)

- : g'r!..--i‘ il

5.

versus

Unien of Indiay .= é
through its Secretery, .7 -
Ministry of Communication,
Department of Telecommunication,
Sanchar Bhawan, New Delhi,

S.D.P, Phones, Meerut,

Assistant Engineer Phones,
Meerut, : ,

Oivi sional Engineer Administration,
Of fice District Telephcne Manager,
Mesrut Cantt,, Baraut,

Sub Divisional Of ficer Phones I,
X Sar Exchanje, Delhi Road,Meerut, Respondents

0A-709/93

1.

2,

(By

Kanc han,

S/o Sh, Shiv Avtasr, -
R/e 1226, Prata- Nagar,
Pahaf ZSanj, Neuw Delhi,

Sh, Keshan, :

S/o Shri Sunder,

R/e 1226, Pratap Nagar, .
Pahar Ganj,Neu Delhi,

Sh, Ram Lakhan,

S/o Sh, Mahadev,

R/o 1226, Pratap Nagar, %

Pahar Ganj,New Delhi, Applicants

advocate Ms, Bharti Sharma, proxy counsel for

Mre, Rani Chhabra)

1.

vereus

Union of India,

through its Secretary,
Ministry of Communication,
Destt. of Telecommunication,’
Sanchar Bhawan, Fo .

Neuw Delh,
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2, Assistant Engineer,
Telecon Project,
R.8, 10 Safdarjung Enclave,

Neu Delhi, ROspondenta

ORDER(D%AL) '
del iver ed by Hon'ble Mr, Justice 9 K, Dhaon,Vice-Chairman

In this bunch of the 0.ARs,, the facts are similar
and the Controversy raised is the same, They .have heen
. —v-—.a-..."..'i ‘Q‘. -0“ ——— Tt i

heard togetmr-ang, therefore, ‘ths}}ﬁ‘i bein isposed of

by a common Judgement ,

The applicanteg in these cases allege that from
1986 to 1988 they rendered service to the respondents
@s Casual workers, Their services uwere terminafed in
order te nive ef fect to ths circular dated 22,4,1987,
They have prayed in sach of these 0, As, that the orders
terminating their sdrvices may bhe cuashed, They haye
further prayed that the ressondents may be directed to

°

T@-engate them in service, AN

7 These applications aopear to as highly belated,

Therefore, they are being dismissed ae barred by limitation.

Like any othor citizen of this Country, each ¢f

7 the applicant; is entitled to be Considered for & fresh

aspointment en mer its and in\accordanCe with lgu if he
or ehe is ptheruwise eligible, UWe have no doubtathat the

Tespondents ehall consider their cases if and when they

feel the necessity or engaging fresh casusl labourers ther eby

conferming to the mandate of ATticles 14416 and 21 of the
Constitution,

Uith these observations, these applications ére
dismissed,

No costs,

Adeun W
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